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IN THE CENIRAL ACMINISTRATIVE TR]EUﬁALW SRIFUR BENCH, CEIFUR.
C.A Nc.409,/9¢ Cete ci cxéer: 7/87}02”0
Om Fiekeegh Sherme, S/c Kecrmel, k/c Villege Kishcrepure, Siker enc
wcrtking as Extre Deperimeriel Erench Fceimsster, Kcshcrepure.
.ohppiicent.

Ve.

1. Unjcn ci 1ncéis thrcuch Secretery, Mini. ci Ccmnunicaticne Deptt.
cl Fcete, New Delhi.

<. Chief Fcet Mas{er Generel, Reaiesthern Wesfexn Recicn, Jechgur .

3.'-’ Superintiencent ci Fcet Ofiice, Siker LCivisicn, Siker. |

4. Irepectcr ci Fcel Offices, hi@~ka-1hana. Disti{.Siker.

.. .Regpendent s,
Mr K.L.Theweni — Ccursel fcx epplicent.
M .M.Retic) - Ccunesel fcr respcrcerie. .

Mt .Hemert Gugte)

CCRAM:

Hen'ble Mr.S.K.Acerwel, Jucdiciel Membel

ch'b]; Mx.N.P.Newanii.Aémjnjsirétjve Menmber .
FER HON'BLE MR.S.K.AGBRWAL, JUCICIAL MEMBER.

Ir. thie Origimel eprliceticn 1ileé uncer Sec.i9 ci the Aéministie-
tive TrjbunélslAct4 19€Z, the erpiicart mekes e preyer ic Cirect tihe
resperéents ic igsve epprcrriste créer nct tc terminste the services cf
the eprplicert withcut lawiul plccéss ee ervisasgeC unCer Articie 311(2)
ci the Ccnstituticn.
<. An irterim Cirecticr hes elsc scught restraiﬁing the respercents
rct tc lerminete the services c¢i the epplicert till the cispceel ci the
C.A. Vvicde cier CateC 27.8.99, thig Tribunal iseuved en créerbtc meirtein
stetue quec recercding the pest in questicn.

S ‘.Eacts\ ci the cese as stete€ by the epplicant ete that he wes
errcintec cn reculer Lesie es EDEFM, Kichcrepure crn 26.5.87. Since then

he ccntirue tc werk ee EDBFM Kishcrepure end heve thue ccempleteé the

gervice ci mcre then 1z yeard., 1t ig steted that ithe has wcrked
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gircerely ené hcnestly erd there wes rc cempleint egeiret him. Eut ¢n
17.8.99;' the ]nspectcf ci Tcet Ciffiices, Neem ks There vieited
Kishc1epﬁra erc cireclec tc harcever the cherge tc the Meilcverseer. The
Sarpench Grem Fercheyat anc cther resicdertie ci the villece cbjéctéé the
ecticn ci ithe inspectcz,’Ihen the Inspectcr has writter certain remerke
in the cicer bcck ci'Kishcfepura Fcel Cifice cn pege Nc.49 kut later cr
he tere cut the pece arc wert away. 1t e etaled that the erplicent sernt
& representeticn tc the Festméster Genelalw Jcchpur, e 19.8.99. It is

state¢ that the ecticn ci the lnspecler Fcet Office, Neem-ka-Thane was

. erbitrary enc in viclaticn cf Articies 14, 1€, 21 anc¢ 211(z) ci the

Cenetitulicn ¢f Incie. Thereicre, the a;pljcént hee 1ileC the C.2 {1
the relicf es merticrneé ebcve.

5.  Ekeply wes fileC. If the rngyi-it ie eleted that'the.atpljcant wae
appcintéé &c ELCBEM, Kighcrepure purely con tempcrary besze w.e.i 26.5.87
gceirel & reguler incumbert whe was 1écjng éisﬁiplinary rrcceecirgs &rc
he Cisciplinery prcceeCings &gainst {he ;egular incumbert ceme. tc en
€enc cn‘30.6.92. Thereeiter perally ci remcvel frcm service wee impceel
vpen the celinguent but recular seleclicr, e the pcst ci EDREM,
Kishcrepure ccuic rct ke mece ernc thé eppiicert wcrkeé c<n the pcet cnoa

temgcrery besis. IU is etete¢ thet the espplicant cces nct peesese the

_teguigite eCucaticnel guelificelien icr the pest i EDEBEM which is

metricuiaticn efler emendment in the eligibility cenditicr w.e.d. 1.4.95

r¢ the epplicent pcesesseg cnly IXth elercerc en¢ cenie¢ thet the

[\

tplicent wes eppcintec¢ &s EDBEM, Kichcrepure cn reculer Lesis w.e.d.

[s]]

26,5.87 therefcre, it wes recessery tc cusl him tc meke rcem fcr reguler
;pkcjnimentm Thetedcre, the C.A is CevciC c¢f ery nerit enc iiskle tc ke
cicmiecec. |

4, ReicinCer wes aisc 1ileé reitersting the facie as sizted ir the
C.2 which is cr reccrc:

£, LEeer¢ (he leerreC ccureel fcr ihe perties enc alsc perusec the
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Kishciepure cn 2€.5.87 erc since ther he wee centinuine cn the pest. It

ig elsc tn'jsputeé fect thet emerdmert in the eligibilitly ccﬁéjtjcni ¢
EDREM & EDSEM‘was etiective Wméii. 1.4.93. Thereicre, the respcnCerie hae
rct right tc Cigperce with the geivices ci the epplicert cn the glcuné
thét he Cces nét iuliilie the eligikilily criterisl meent fcr EPBEM ee
amenéeé vice cicer cetec 1.4.9Z. ihercicre, .th€ cerienticn cf the
1espercente that they went tc neke.xccm icy ;egujar celecticn &= the.
erplicert cces nct cusisirable in lew €irce the gpplicent is vmiking
w.e.f. 2€.5.87, .thereicre, it iJe expectec ifrcm the trespcrcente
Cerertmerit thet the services ci the erplicant may'be'texminateé cnly
aiter iclicwing the Cue prccess ¢i lew &nd nct arbitrarily.

—_

/e We. thereicre, elicw the appliceticrn ené Cirect the trespcrderts
rct tc termirete the services ci the spplicent withcut icllewing lewiul
Irccess es erviesgeC urcer Article 211(Z) ci the Censtituticr ci Ircie.

8. . Nc crcer as tc ccste.

(N.F.Neweri) ' . -/ (£.R.2garwel)

Member (2). ’ : ‘ Memker (J).



